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Date of Decision: 07.2.97
CP 27/96 (OB 359/93)
Fozhan Lal, Thalagi under CTCT, Idgsh Agra, Westeorn Pallwn).
" «.. Petiticner
~ Versus
Shri Tarun Tumar, Assiskan nt Signal § Telecommunicakicn Engiheer (T), Kota

Divizion, Western Failway, Lota.

« e« Reapondent

CORAM: ’
CHON'BLE MF.COFAL I'FISHIA, VICE CHATRMAL N
HOT'ELE MP.OL.F.SHAFMA, ADMIITISTRATIVE MEMEER
I'or the Petiticner eee Mr.Shiv RKumar
For the DespundwuL ... Mr.3.5.Hasan

ORDER
PEF HOM'BLE MF.COPAL FRISHIA, VICE CHATRMALI

Patitionsr, Pozhan Lal, has filed rhiz Contempt Petition u/s 17 of the

Adminiztracive Trikunalz Ack, 1995, againzk the o respondant, alleging therein

that by rob implementing the direction of the Trikunal in GA 359/33, decided

on 21.8.9%, the respondent hazs commitbed contempt of court.

2. Wz have heard the lzarned counsel for the partizs.
2. The lsarned counssl for the petiticnsr doss not vant to press this
pplication  for  Contempt. Thizs Contempt  Petition, therefore, stands

&
dizmizsed. lotics izzusd is Aizchargsd

(0.P. i&m( ' (GOPAL KRISHNA)
ADMINISTRATIVE MEMPEP VICE CHAIRMAN
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